
303<?<msttatfiOf* {Amr VAISAKHA II, 1887 (SAIGA) £<in*ttttition (A*** 304
en&ment) Bill endment) Bill

Advocates fa t, 1961” . 
The motion was adopted.

If© dWHlWIW hTW : h i w l f
JTrWrftRT ’TOTT jj t

15.36 hr s.
CONSTITUTION (AMENDMENT) 

BILL* 
(Insertion of new article 326A)
SHRI C. K. CHANDRAPPAN (Telli- 

cherry): I beg to move for leave to
introduce a Bill further to amend the 
Constitution of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of India”.
The motion was adopted.
SHRI C. K. CHANDRAPPAN: I

introduce the Bill.

15.37 hrs.
CONSTITUTION (AMENDMENT) 

BILL*
(Amendment 0/  Eighth Schedule)
SHRI C. K. CHANDRAPPAN: I 

beg to move for leave to introduce a 
Bill to amend the Constitution of 
India.

SHRI ANNASAHEB GOTKH- 
INDE (Sangli): I want to oppose 
this motion for leave to introduce 
this Bill. The controversial decision 
taken by the Sahitya Academy tlo 
grant recognition to Konkani has 
provoked strong reaction and Sharp 
opposition in tihe States of Goa and 
Maharashtra. Dr Suniti Kumar 
Chatterjee, President of the Sehitya 
Academy while delivering the in
augural speech at the All India

Konkani Sahitya Parishad in Panaji 
Goa In Febitwufy 1974 has prejudged 
the issue when he said: 

‘‘Konkani which by its own sight 
should be recognised as one of'the 
major languages of India has tot 
the last few centuries been under 
a cloud.”

It was also surprising to note that Dr, 
Chatterjee should also have felt the 
need of going out of his way to ex
press an opinion at that time regard
ing the political status of Goa. The 
propriety of the remarks made by 
Dr. Chatterjee even before the issue 
wag duly considered by the Sahitya 
Academy ig highly questionable and 
his attitude was not impartial. Under 
such abnormal circumstances, the 
object of the Bill “ . . .  to satisfy the 
feelings and aspirations of the peo
ple of srveral regions ” would be 
served only by referring the Bill 
first to the legislatures of the States, 
namely Goa and Maharashtra for ex
pressing their vjews thereon. Other
wise we would be sotting a bad pre
cedent by granting leave to intro
duce such a controversial Bill which 
is most likely to defeat its own pur
pose and object.

SHRI C. K. CHANDRAPPAN: 
The point he raised shows that there 
is need for discussion. I thought that 
Mr. Gotkhinde would oppose the 
introduction of the Bill on the basis 
of some constitutional arguments. 
His submissions if I may say so 
shows that there is need for 
discussion. I do not find that there 
is any reason not to introduce 
the Bill. We have had in this 
House itself several Bills to amend 
the Eighth Schedule, including Kon
kani and in fact various Bills were 
introduced. 1 do not think there is 
any substance in his opposition.

MR. DEPUTY-SPEAKER: I should 
also like to advise Mr. Gotkhinde
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that h* ft wanted thi# Bill to be dfc- 
cusced by tbe State Jegsietutevit is 
16r him to bring in amendment 
<%&ia Bill is tafcen up for considera
tion. That is tfee best course. The 
question is :

“That leave tie granted to intro
duce a Bill further t'o amend the 
Constitution of India.”

The motion was adopted.
SHRI C. K. CHANDRAPPAN: 

Sir, I introduce the Bill.

*<w 'HiMUMwriMe KAY 2, 1975

15.40 hr s.
HINDU MARRIAGE (AMEND-* ' 

MENT) BILL—contd.
(Amendment of sections 13 and 15) 

by Shri Madhu Lima ye.

MR. DEPUTY-SPEAKER: We
take up for further consideration the 
Hindu Marriage (Amendment) Bill 
moved by Shri Madhu Limaye. We 
allotted two hours; 55 minutes were 
taken and one hour and five minutes 
are left. Shri R. R. Sharma was on 
lhis legs. He is not here now. Shri 
Salve.
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